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feel that he would probably do well there. 
Otherwise, the first thing you will want to 
do in this House is to pass a vote of 
censure against me and run me out because 
1 have never had any experience before of 
putting forward a Budget. The whole point 
is whether this man is fit or not. Simply 
because his experience was in another 
field, it does not mean that he has not got 
the sense of management or he cannot pick 
it up in a little time. If there has been ! any 
defect in any particular case, then that has 
got to be certainly gone into and whether 
the man has had experience of kind 'A' or 
kind of 'B' does not matter. The whole 
question is whelher he has managed it 
properly or not, that is reflected in the way 
he has managed it,—and that should be 
enquired into. There are bodies which do 
that. As tbs House knows, very recently my 
good predecessor had set up a body to go 
into this very matter, i.e., the Bureau of 
Public Enterprises. The body has 1 set up. 
It is going into aclion an it is trying to see 
where the defects lie. The really belongs to 
my friend. 

Having done that, I finish here. 

THE  APPROPRIATION   (VOTE  ON 
ACCOUNT) BILL, 1966 

THE    MINISTER    OF    FINANCE 
(SHRI SACHINDRA CHAUDHURY): 
Sir, I move : 

"That the Bill to provide for 
withdrawal of certain sums from and 
out of the Consolidated Fund of India 
for the services of a par of the financial 
year 1966.67. as passed by the Lok 
Sabha, be taken into conside tion.'' 

The question  was proposed. 
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PROF. M. B. LAL (Uttar Pradesh): Mr. 

Vice-Chairman, I heard very patiently the 
learned discourse delivered to us by the 
Finance Minister. Il is not possible for me 
just at this lime to deal with all ihe points 
to which the Finance Minister was good 
enough to invite our attention. But I do 
feel that it would be proper for us to take 
into consideration some of those points. 

As the House knows. 1 am more 
interested in socialism than in many 
other ql is    pertaining io the eco- 
ramie affa rs of this cou 

SHRl       M.       SATYANARAYANA 
(Nominated): Not as- a way of life, 

PROF. M. B. LAL : Sir, socialism 
undoubtedly is a way of life and unless it 
is realised in life, mere structural changes 
will nol be sufficient. But socialism does 
require a structural change and the 
problem of socialism is also a structural 
problem as I pointed out in my speech. 1 
would have been very glad if the Finance 
Minister had been good enough either to 
say that his Government does not stand 
for socialism or would have pointed out 
to us in what way the structural change is 
being brought about by oni Government. 

Sir. I beg to submit that no efforts are 
being made even now to bring about a 
change in our way of life. Not to speak of 
socialism, even a democratic way of life 
is not being brought about by this 
Government. I feel, Sir, that even to bring 
about a socialist way of life, the 
reimposition of Expenditure Tax is very 
necessary. I do not conceive of the 
Expenditure Tax as an alternative to high 
Income-tax. To me. the imposition of the 
Expenditure Tax is necessary to force the 
rich to lead a simple life, not to waste the 
resources of the country which can be 
better utilised for the purpose of pro-
duction. The Finance Minister said that 
even when in India we have high 
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taxation there are persons who keep with 
them after the payment of taxes three or 
four lakhs per year. I wish the 
Expenditure Tax to be imposed upon 
them so that those three or four lakhs of 
rupees may not be utilised ostentatiously 
in any wasteful expenditure. 

So far as the sugar policy is concerned, 
the less said the better. I think the 
Government could not bungle the affairs 
more than it has done in the case of sugar. 
We know that there is sugar in the 
godowns, we know that the sugar-cane 
growers are not being paid. We feel now 
that there is need for decontrol, that there 
is need for people to have more sugar at a 
reasonable rate. And yet we are imposing 
a tax on sugar. Attention is invited to the 
difference in the sugar policy and the gur 
policy. The Finance Minister is just new 
to the office, perhaps to thi, Parliament 
also, and therefore he does not know that 
this difference led the Government to 
impose such restrictions on the 
manufacture of gur and on the export of 
gur from one Stafe to the other State that 
many people including myself had to be 
the guests of ,His Majesty's Guest House 
foi some  time. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): There is no His 
Majesty in India now. 

PROF. M. B. LAL: Very well, the 
Government's Guest House, if you like a 
jail to  be so  called. 

THE VICE-CHAIRMAN (SHRl 
AKBAR ALI KHAN) : Mr. Chaudhur" 
has been in Parliament quite long. 

PROF. M. B. LAL: Yes, but I am sorry 
that he did not take note of the fact that 
many of us in this House as well as in the 
other House had to court arrest as a 
protest against that policy. 

SHRI P. N. SAPRU (Uttar Pradesh): 
There are many majesties here now; there 
was one Majesty before. 

PROF. M. B. Lal: The Finance Minis-
ter pointed out that he is an amateur and 
yet he is ready to be the Finance Minister.    
I beg to submit that,    once, 

tn Great Britain, a person was appointed 
as the Chancellor of the Exchequer who, 
when the budget was presented before 
him, said, "What do these damned dots 
'mean ?" That is to say, he was not able to 
understand the significance of decimal 
dots. But if we are going to have some 
such persons as managers or directors of 
the public undertakings, God help our 
public undertakings. 

THE VICE-CHAIRMAN (SHRl 
AKBAR ALI KHAN): He did not mean 
that. He meant.   .   . 

PROF. M: B. LAL : I beg to submit that 
in a parliamentary democracy some 
amateurs who may be conversant with the 
public opinion of the country, who may 
be conversant with the public policy of 
the party in power, may be appointed as 
Finance Ministers. They may be able to 
project that public policy with the t 
experts and may become successful 
Finance Ministers, though many have 
failed to be so. Public undertakings cannot 
be run by such amateurs. I beg Io submit 
that unless we try to organise an 
Economic Civil Service and entrust the 
administration and management of public 
undertaking to persons qualified in the 
management of those undertakings, it will 
not help us. Prof. Mukut Behari Lal may 
be a good professor but he is incompetent 
to manage a public undertaking, though, 
when his party happens to be in power, 
he may be vested with some ministerial 
post. 

The Finance Minister invited our 
attention to certain saying of a great 
Indian administrator, Bhishma. I beg to 
submit that we are neither Bhishmas nor 
Manus but socialists. And when we talk 
of forming a social society, with due 
respect to those great Leaders, we will 
have to admit that they cannot be any 
guide to IB. Further, I request the Finance 
Minister to read Bhishma's 'Tenets of 
Fiscal Policy'. He will find that his 
financial policy does not conform even to 
the principles laid down by Bhishma. 
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SHRI P. N. SAPRU : It is very well 
known that democracy is governed by the 
amateur plus the experts. Therefore, I do 
not understand how my friend interpreted 
those words in a different way. 

PROF. M. B. LAL: I had nothing 
personal in mind. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) • I am glad you 
made it clear that our Finance Minister is 
not an amateur in the sen.se in which 
generally it is taken to be. 

 



4277 Appropriation (Vote on     [ 23 MAR. 1966 ]     Account) Bill, 1966 4278 

The question is : 
"That the Bill to provide for the 

withdrawal of certain sums from and 
out of the Consolidated Fund of India 
for the services of a part of the finan-
cial year 1966-67, as passed by the 
Lok Sabha, be taken into considera-
tion." 

The 'notion  was adopted. 

THE VICE-CHAIRMAN (SHRI A 
KB AR ALI KHAN) : Wa shiH now take 
up the clause by clause consideration of   
the Bill. 

Clause 2 and 3 and the Schedule were 
added to the Bill. 

Clause  1,  the Enacting Formula and 
the Title were 'ided to the Biit. 

SHRI L. N. MISHRA : Sir, I move : 

"That the Bill be returned." 

The question was put and tlie in nion 
was adopted. 

THE     VICE-CHAIRMAN      (SHRl  
   ALI   KHAN) :     The   House 

stands adjourned till   1 1   a.m. tomorrow. 

The House then adjourned at 
fifty-five minutes past four of 
ihe clock till eleven of the clock 
on Thursday, the 24th of 
March.   1966. 
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